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fifcrl Karnwrttar: tp the general hos
pitals* In the general hospitals, it is 
not always possible because it is not 
always good to entertain T B patients 
there For that Government must 
have a special programme For 
instance, in the Second Five Year Plan, 
we have offered assistance to the States 
-to establish, what we call, about 4,000 
isolation beds We pay them subsidy 
therefor As between 1980 and now, 
there has been an increase of about 
double the number of beds in the 
country We are trying to expand that 
number of beds but the number of 
patients, unhappily for us, at the 
moment is rather too large and we are 
thinking m terms of domiciliary treat* 
ment
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Will the Minister of Transport and 
Communications be pleased to lay a 
statement showing

(a) whether it is a fact that road 
accidents m Delhi were on the increase 
during 1958*59 as compared to 1957-58,

(b) if so the total number of acci
dents during the year,

(c) the number of fatal accidents 
amongst them,

(d) the number of persons killed or 
injured,

(e) whether families of the victims 
have been paid compensation by 
owners of the vehicles or by the Insur
ance Companies concerned,

(f) if not, whether Government 
have taken any action to ensure pay
ment of compensation, and

(g) the measures adopted to prevent 
accidents in Delhi7

The Minister of State in the Minis
try ot Transport and Caatnranieations 
(Shri Raj Bahadur): (a) to (g) A
statement giving the information

required is laid on the Table of the 
House

Statement
(a) Yes There has been a small 

increase in the number of minor 
accidents.

<b) No of accidents
1957-58 2250
1958-59 8050

(c) No ot fatal accidents
1957-58
1958-59

(d) Killed
1957-58
1958-59 
Injured
1957-58
1958-59

138
140

140
147

1005
1211

(e) The information required is 
not available

(1) A Motor Accidents Claims Tri
bunal has been set up under the 
provisions of the Motor Vehicles 
Act, 1939, for adjudicating upon 
ekim« for compensation in respect 
of motor vehicle accidents involv- 
mg dtfath ot or bodily injury to, 
person8 m Delhi

(g) (1) Roads are being widened.
(11) Cycle tracks, wherever 

essential, are being pro
vided for cyclists

(tn) Street lighting is being 
improved

(jv) Speed checking has been 
intensified

(v) Special investigation squad 
has been set up to carry 
out investigation of acci
dents m a scientific man
ner

(Vi) The school buses are being 
inspected by a Board, con
sisting of Deputy Superin
tendent of Police (Traffic) 
Motor Vehicle Inspectors 
of the Transport Depart
ment and the Police Three 
Motor Vehicle Inspectors 
have been appointed for 
the Police Department
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(vii) Vehicles of pre-1950 
models are not being -&u- 
mittad to carry school 
children, marriage parties 
or tourists parties. The 
elimination of old vehicles 
will go a long way in re
ducing the number of acci
dents. /

(viii) A joint team at Motor 
Vehicle Inspectors of Police 
and Transport Department 
has started a thorough in- 
pection of heavy transport 
vehicles of 1948 and earlier 
models. 50 per cent of the 
accidents were caused by 
heavy transport vehicles.

(Ix) Cinema slides are being ex
hibited to bring home to the 
public the dangers of over
speeding, walking care
lessly on the roads and 
going on bicycles at night 
without lights.

(x) In conjunction with the 
help of tiie members of the 
Road Safety Organization 
demonstrations have been 
organised at the various 
schools to teach school 
children the rules of the 
road and the correct method 
of crossing roads.

(xi) Six more posts of Stipendi
ary Magistrates for traffic 
cases have been created to 
speed up the disposal of 
pending traffic offences and 
to impose punishments on 
traffic offenders with a view 
to discourage them from 
contravening the traffic 
laws.

(xii) The Traffic branch of the 
Delhi Police has been 
strengthened by sanctioning 
additional posts of—
Deputy Superintendent

of Police 1
Sub-Inspectors 2
Assistant Sub-Inspectors 5 
Head Constables 25
Foot Constables 15S

(xffl) The rules under a  Bom
bay Police Act as extended 
to Delhi are being finalised 
and with their enforcement 
the Police will be in a 
better position to regulate 
the traffic.

Shri D. C. Shapna: It was reported 
in the newspapers that the ntofiber of 
accidents in Delhi is very, very large. 
May I know if any special steps have 
been taken to increase the Incidence 
of accidents here?

Shri Raj Bahadar: The question is 
not quite clear. It is a fact that there 
has been a slight increase, but to say 
that the number of accidents in Delhi 
is very great would not be quite cor
rect because compared to Bombay and 
even other places the rate of acci
dents is much lower. No special steps 
have been taken to increase the acci
dents. On the contrary, the state
ment would show that the Bteps have 
been taken to decrease the number of 
accidents and all of them have been 
detailed in the statement.

Shri D. C. Sharma: How long will 
it take the Government to finalise the 
rules under the Bombay Police Act 
so that the number of accidents is 
reduced further?

Shri Baj Bahadar: We are at it and
I hope that in a very short period of 
time we shall be able to apply or 
extend those rules to Delhi.

Shri Bam Krishan Gupta: May I 
know whether the Motor Accident 
Claims Tribunal has made any reco
mmendation for payment of com
pensation?

Shri Baj Bahadur: There is a tribu
nal to settle claims between the 
parties concerned—the victim and the 
party responsible for the accident.
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Shri Assar: May I know whether it 
is a fact that sufficient care is not 
taken at the time of issuing licences 
to new drivers and proper checking 
is not done to ensure that licensed 
drivers ply the cars carefully?

Shri Raj Bahadur: The licence is 
given under certain rules and a test 
is held before a licence is given; I 
think the test is held with all the 
rigour. I may again assure the 
House that the rate of increase of 
accidents would not be considered 
alarming if we were to keep certain 
facts in view: firstly that the popula
tion has increased by 4 per cent and 
the number of vehicles has also in
creased by 10 per cent. U 
these two things are kept in mind 
it would be evident that the number 
of accidents has gone down propor
tionately.

Shri Kam&l Singh: Is it not a fact 
that one of the main reasons for road 
accidents in Delhi to the congestion at 
traffic, like cyclists, pedestrians and 
other people? If so, are any «teps 
being taken to have a better system 
of traffic control?

Shri la ] Bahadur: The hon. Mem- 
ber is perfectly right when he refer
red to the congestion of traffic, lffco 
Pedestrian*, cyclists and others.

If the statement is glanced through 
it will be apparent that steps have- 
been taken for relieving this conges
tion and regulatiHjr the traffic, as best 
as we can.

Shri Tangamani: May I know, Sir, 
whether it is not one of the causes 
of accidents that there Is no restric
tion in speed after ten o'clock, because 
accidents do take place in broad 
Btreets, like Rajpath, as it happened' 
on the 4th. We do not find any place 
where there is any restriction o f  
speed after ten o'clock.

Mr. Speaker: Ten in the morning' 
or at night?

Shri Raj Bahadur: After ten o'clock, 
there is very little traffic. The enforce
ment arrangements have been tighten
ed as it will be apparent from the 
number of prosecutions that have been 
launched. In 1957-58 the number was 
only 43,740, while as many as 75,065- 
were prosecuted in 1958-59. Out of 
this for over-speeding and forv rash 
driving as many as 3,605 were pro
secuted in 1957-58: while the number 
of prosecutions for similar offences 
was 9,000 odd in 1958-59. This work 
out to 25 prosecutions per day.

Shri T. B. Vittal Rao: The hon. 
Minister said that the rate of acci
dents was less than that in Bombay. 
May I know how the rate is comput
ed? Is it related to population or the 
number of vehicles?

Shri Raj Bahadur: Hie rate of acci
dents should actually, as the Member 
said, be related to the population or 
the number of vehicles. As I just now 
submitted, there has been increase in' 
both. The population has increased to 
the extent of 4 per cent and the 
number of vehicles by 10 per cent; 
while the rate of accident has in
creased by 1*5 per cent Proportionate
ly the number has gone down. 
is better in this respect, as compared'' 
to Bombay and Calcutta, both.
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Several hen. Members rose—

Mr. Speaker: The idea seems to be 
to bring up the accidents to the 
same level as in other cities If it is 
90 per cent in Bombay the Minister 
w6uld say mine is only 80 per cent, 
and until it comes to 90 per cent I 
can wait I am really surprised at 
this The hon Minister has been 
asked several questions The ideal 
must be to see that not a single 
person is hurt in Delhi, which is the 
capital. Instead, he was saying agam 
and again that it is not as bad as 
Bombay Why not compare it with 
some other village where the acci
dents will be more It is really 
strange I thought hon Members 
were making some suggestions and 
the hon Minister would say I will 
look into them There are a num

ber of things by which he may bene
fit. a  number at suggestions ere 
made here so that the hon. Minister 
may take them into consideration

Shri Raj Bahadur: On a point of
clarification* it is not at all my desire 
to whittle down the importance of 
the question or to detract from the 
gravity of the situation This is why 
I have given about a three-page long 
statement detailing the steps It is 
my duty to tell the House and tell 
the public through the House what 
we are doing and point out at 
the same tune that the rate of acci
dents should not be considered to be 
alarming

Mr. Speaker: Until the last man is 
saved no efforts ought to he relaxed 
That is what the House expects of 
the hon Minister It is no good com
paring it with Bombay

Shri Ranga: Is it not fact
Mr Speaker: I am not going to 

allow any more questions
Shri Subiman Ghose: I am one of 

the Members who has tabled the 
question

Mr. Speaker: I will give him a 
chance m another subject On 
Transport there is a No-day-yet 
named Motion If it comes up who
ever has not been called during the 
Question Hour will have an oppor
tunity to speak

Sambalpnr-Titilagarh Railway Line
+

•ftsu I Shri Panigrahi:
<WM,\Shrl Supakar:

Win the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No 1655 dated the 
27th September, 1958 and state:

(a) whether the details about the 
USA. and Japanesfc aid for the con
struction of the Sambalpur-Titilagarh 
Railway line have since been worked 
out; and

(b) whether any conditions have 
been imposed by U.SJL and Japan 
while offering this loan?




